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	WRIT PETITION UNDER ARTICLE 226 READ WITH ARTICLE 227 OF THE CONSTITUTION OF THE CONSTITUTION OF INDIA FOR ISSUANCE OF ISSUE A WRIT OF MANDAMUS OR ANY OTHER APPROPRIATE WRIT OR ORDER OR APPROPRIATE DIRECTION THEREBY DECLARING SECTION 3(1) OF THE PROHIBITION OF CHILD MARRIAGE ACT, 2006 IN SO FAR AS IT PROVIDES THAT A CHILD MARRIAGE SHALL BE VOIDABLE AS ULTRA VIRES OF ARTICLE 21 OF THE CONSTITUTION OF INDIA AND OTHER RELIEF



